CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH
CIRCUIT COURT SITTING AT BILASPUR
Original Applicatien Ne. 154 ef 2006
Bilaspur, this the 28th day of June, 2006

Hen'ble Dr, G,C., Srivastava, Vice Chairman
Hon'ble Mr, A,K. Gaur, Judicial Member

1. Surbeshwar Pal, S/e. Late H.K, Pal,
Aged about 45 years, Cemmercial Inspectors,

Commercial Department, SEC Railway,
Bilaspur (CG).

2. K.K. Ojha, S/e. Late Rameshwar Ojha,
Aged about 45, Commercial Inspectors,
Cemmercial Department, SEC Railway,

Bilaspur (CG)., coe
(By Advecate - Shri G.S. Ahluwalia)

Applicants

Versus

1. Union of India represented through,
General Manager SEC Railway,
Bilaspur (CG).,

2, Chief Persennel Officer (Cemml),

Seuth Eastern Railway, 14,
Strand Readl, Kelketa-43 (WB).

3. Divisienal Railway Manager,
SEC Railway, Bilaspur (CG).

4, Chief Personnel Officer,
SEC Railway, Bilaspur (CG).

5 Sr.'Divisional Persennel Officer,
SE Railway, Bilaspur (CG).

6, Anupam Dutta, Cemmercial Inspecter
Grade-I, Chief Cemmercial Manager

Office, SEC Railway,
Bilaspur (CG). ees Respendents

ORDER (Oral)

By A.K, Gaur, Judicial Member -

Beth the applicants are werking as Cemmercial Inspecto-

rs-III in the grade ef Rs. 5000-8000/- under the General

Manager, SEC Railway, Bilaspur, They were premeted as

. Commercial Inspecters-III, after having been qualified in a

selectien precess, vide erder dated 12,8,1998, and have
cempleted 21 years of service in the same department with
abeut 6 years of regular service in the same grade ef
Commercial Inspecter-III. Earlier, the applicants were
werking under the Sr., DCM, Bilaspur, Subsequently, they

jeined Chief Commercial Manager's eoffice eon 10,6,2003 against

.V



* 2 %
eptien, It has been centended en behalf ef the applicant that
due to merger of the senierity ef ex cadre pest inte regular
cadre of Cemmercial Inspecter-III, which was based en the CPO,
Kelkata's memorandum dated 27,11,1998 & 23,7.1999 the legitima-
te privileges of existing senier staff have been deprived, whe
were already helding their lien ih the categery of Cemmercial
InSpeétor. The applicants have alse relied uponzzhe decisjien
of the Central Administrative Tribunal, Cuttak. Bench dated
3.8.2000 wherein the Tribunal has cbserved that the pest ef
Senier Research Develepment Inspecter has net been merged aleng
with the Commercial Inspecters and the ex cadre service
experience sheuld be reckened in Cemmercial lien fer future
premetional selectiens by giving weightage. In the aferesaid

cennectien, the applicants have already made several

representations collectively annexed as Annexure A-l1l,

2. We are of the considered view that ends ef justice

weuld be met, if we direct the respondent Ne. 3 te consider and
decide the representatiens ef the applicants keeping in view
the peints taken in the representatiens, by a reasoned and
speaking erder within a peried ef three menths frem the date

of receipt of a cepy ef this erder., We de se accerdingly., A
cepy of this erder as well as the OA be given te the Standing

counsel fer the Railways shri M,N, Banerjee, Be it neted that

. we have net expressed any copinien en the merits ef the case,

Accerdingly, the Original Applicatien stands dispesed

3.

of at the admissien stagé itself,

(A.K. Gaur) (Dr. G.C. Srivastava)
Vice Chairman

Judiciajl Member
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